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IN THE central AOMINISTRaTIUE TRIBUNAL
principal bench

NEU DELHI,

CP 79/97 in RA 1105/97 to 1107/97
OA-1777/95

Neu Delhi thia the 29the day of Rayj1997

Hon'ble Smt.Lakshrai Suaminathan, Rsmber (3)

Hon'ble Shri K,nuthul<umar,Rember (a)

SmtoLalita Oua
wife of Shri Pram Dua
Ratron Grade-II
Northern Railuay Central Hospital
Basant Lane» Neu Delhi,

(By Advocate Shri S,K,Sauhney ) Petitioner
i:
II ^8*

Shri Shanti Narain

General Ranagsr
Northern Railuay
BaToda House, Neu Delhi,

4

,., Respondent
(By Advocate Shri R,L<P hauah )

Q R D E a (oral)

(Hon^ble Smt.Lakahmi Suaniiinathan, Rember (3)

This is a Contempt petition filed by the

applicant in OA 1777/95 uhich uas decided on 12,2,96,

The Tribunal had disposed of this application by the

follouing directionaJ-

8 In the result, the application is
disposed of yith a direction to the
respondents to place the applicant
at the appropriate place in the merged
list of Nurses taking the seniority of
the applicant Nur se ® A® u, e,fi, 27,6,72
and to Consider her for selection as
Ratron in accordance uith rules and
instructions on the subject. There is
no order as to costs,

2, The petitioner has filed this contempt

petition stating that the respondents have not complied

uith the di'actions of the Tribunal wilfully and contu~

roacioualy. The petitioner has submitted that in Ann,Pa4

order dated 13,2,97 issj ed by the respondents they have

again shoun her name as having been appointed on 1,2,74

uhereas the Tribunal had directed that the operative

date should be taken as 27,6,1972,

3, The respondents have filed reply to the CP

and ue have also heard both the learned counsel at length,

4, Ue note that the combined seniority list of

fat Tons scale Rs 2000- 3200( HPS) dated 13,2,97 is a provisione.^

list. It is seen that the applicant has made a reproscn-

tation against this list. The respondents have stated
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that they have now circulated fresh seniority list after
'  ̂ / \
^  'i  receipt of the representations from the Matrons revising/^ ;

I \ /
the earliec seniority liat^ as^Annexure R-1 dated 24<,4»97

Us note that this is also a provisional combined seniority

list of Matrons scale^te 2000-3200(RPS) for holding selection

for the post of Group'B'# Both the learned counsel agree

that the combined seniority list of Matrons sc ale| Rs 20 00- 3200 .

(RPS)^ is the r alavant^'corr act seniority list which had been
ordered by the Tribunal in its judgment dated 12«2o96o The

main contention of Shri Sauhney^l earned counsel for the

petitioner, is the provisional seniority list

issued on 3,2«97 and the placement of the applicant at

serial No»3 of this seniority list which,according to himj,

is incorrect as aha ought to have been placed at serial, ?3o»1

taking into account the fact of her seniority in the feeder

grade u.e.f, 27.6,72 as ordardd by the Tribunal. According

to the learned counsel for the petition^,the respondents

have failed to consider this matter and they have assigned^^^

wrong position in the seniority list. He relies on various

documents, particularly Ann,A.2 in the OA in support of

his contention. Shri Ohauan,learned counsel for thersapan-

dents^ on the other hand^ has submitted that in the provisional
combined seniority list dated 24.4.97 the petitioner has .

bean placed at sQ^ial No.2^ art^the data of^entry service
has bean taken as 27.5.72 as ordarad by the Tribunal and

she has been placed correctly in the seniority list.

Aft ar c ar aful ; Qonsid er ation of the pleadings and

the submissions made by the learned counsel for both the

parties, ue cannpt coma to a conclusion that there has bQmui^

uilful and contumacious disobedience of the order of the

Tribunal by the respondents so as to take action, as prayed

for under Section 17 of the Administrative Tribunals Act

read with Section 12 of the Contempt of Courts Apt, The

respondents have considered the r eprasentation of the

applicant and revised the seniority list a^^^iss given her

vS
seniority in the combined seniority list of Matrons scale ̂
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Rs 2000-3200(RP3), taking into account the ordsrs of thi

Tribunal,particularly tha date-Prom uhich har serwicas ware

raquirad to ba counted ioS, 27o6o72 in Nurse Grade ' A'o Tha

grievance of tha applicant regarding her poeitioh in the

seniority list cannot ba agitated in the C.P,y having regard

to tha facts and decision of tha Supraraa Court in tha casa

oT Shri 3«5o Parihar v, Ganpat Qugpar and OrsfJT 1996(9)SC 608

l^a^dismiss the contempt petition uith liberty to the applicant

to file a fresh application, ifsha is so advised in accordance

uith lauo Notice issued to tha respondents is discharged.

The file be consigned to the record rootOo

(Konumukumar) (Smt.i-akshmi Suaminathan)

Member (A) Member (0)
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